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No. (506 (2)/XVII-V-1- [(KA) 311995
Dated L:mi’crmu-‘}Augusr 11, 1995

| IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of
India, the Governor is pleased to order the publication of the following English translation
of the Uttar Pradesh Anusuchit Jati Aur Anusuchit Janjati Aayog Adhiniyam, 1995 (Uttac
Pradesh Adhiniyam Sankhya 16 of 1996) as passed by the Uttar Pradesh Legislature and
assented to by the Goveinor on August 7, 1995, ' : R

" THE UTTAR PRADIISH COMMISSION FOR THE SCHEDULED
P‘s"ﬁ‘* " CASTES AND SCHEDULED TRIBES ACT, 1995
e (U. . Acr No. 16 oF 1995) _
G&%\?"‘ .+ (A8 passed by the Uttar. Pradesh Legislature) =
: T ACT

to establish a Comuission jor the Schedided Castes and Scheduled Tribes and
for the matters connected therewith and incidental therelo, .
IT 1s HarERY enact:d in ths Forty-sixth Year of the Repablic of India

as follows :— i o

CHAPTER 1

Preliminary
Shm;t ti‘tllﬂ. e I. (1) This Ordinance may be called the Uttar Pradesh Commission for
il the Scheduled Castes and Sched.led Tribes Act, 1995,

commencement
(2) It extcnds to the whole of Uttar Pradesh,

(3) 1t shal be deemed to have come into for:c ou August 3, {994,

Definitions 2. In thiz Act,— .
(a) ‘Commission’ means the Commission constituted under section 33
(b) ‘Member’ means a member of the Commission and includes the
Chairman and the Vice-Chairman of the Commission,
CuapTeR II

The Uttar Pradssh Commission for the Scheduled Castes and Scheduled Tribes

Constitution of 3. The State Government shall constitute a body to be known as the

the Commission  (y41ay Pradesh Commission for the Scheduled Castes and Scheduled Tribes to
exercise the powers conferred on; and tn«p_r:;rf'qrm the functions assignad. to,
it under this Act. o S




-—————-——s——-"——""ﬂ—'__"\'—\——‘“‘\ " ¥ :‘. e
l'4. (1) The Commissiol shall consistjof the foilfowin’gmembers:g'ppmntedtw" stlon ‘o
the State Govermment A - T i gl the Commislon
" “(a) a Chairman fro P "to theSchedufed S
A Tﬁnau\\g. . - R : >

?é?Chafrman : from*smongstpcrsons,belvngmg to the

Castes or Scheduled Tribes; el e g

lother members: out of -which on

i’o«nging to the Scheduled Tribes; & ’q‘

sther member from amongst women.

. —~zy-roc-aembers shall be a D

fntegrity and standing who have rd’

of justice for the Scheduled Castes \and. S,chegg}edfnibes e
. {3) The appointments under sub-section (1) shall. be madesby a notified

Py
A SN

the date-he assumes office. AR LR
(2) A Member may, at any time by writing un‘dcrhlshand, addressod to

the State Government, resign from his office:

" (3) The State Government shall remove a person from _th‘e office of
Member if that person— : ‘ S

(a) becomes an undischarged insolvent;

(b) is convicted and sentenced to imprisonmen

in the opinion of the State Government involyes moral turpitude; -

court; T e
(d) refuses to,act or becomes incapable of acting;
(e) is, without obtaining leave of absence. from the

absent from three consecutive meetings of the Commission; or _

(f) has, in the opinion of the State Government," so. abused the

position of Chairman or Member as to render. that person’s contin-

- uance in office d;tremental to the interests o . Scheduled Castes
or Scheduled Tribes or the public interest 1 N

Provided that no person shall be removed:under this clause until

~ he has been given an opportunity of »bging;'_‘geggd in the matter.
-~ (4) A vacancy caused uander sab-seotion-(2)or otharwise shall be filled
by fresh appointment. : R S

(5) The salaries and allowances payable to, an

5

Secretary and such other officers and employees as may be necéssary for the
efficient performance of the fuactions of the Comuission. ¢ 4

~of tho Commission shall be such as may be.prescribed. .

7. The salaries and allowances payable {to the  Members and the
- administrative expenses, including salaries, allowances and pensions payable
to the officers and other employees referred to in section 6, shall be paid out
~ of the grants referred to in sub-section (1) of section 13. N

SRR

: 8. No actor proc§ediug of the Commission shall be i‘nvalic'l' on the
ground merely of the existence of any vacancy of deffect in the constitution
of the Commission.y ' ’ R :

9. (1) The Commission shall meet as and when
- and place as the]Chairman may think fit.§ ‘

"7 (3) The Commission shall regulate its own 'pro-celvdure. v
(3) If the office of the Chairman becomes vacant of if the-Chairman is for
any reason absent or unable to discharge the duties'of his office, those duties

shall be,from amongst -

pointed from amongst persons of ability,
1d a-record -of selflésg service to;the causo

5.7 (1) Every Member shall-hold office” iee-years {tom-

S AN
for an offence which,

- .. (c) becomes of unsound mind and stands soldeclared by a competent

‘the Commissioa

; ] other torms and jcondi-
tions of service of, the Members shall be such as may be prescribed. o 7

6. (1) The State' Goveramant, shall! provide {?tlrif_e{‘f:‘.':Co'tximis'gigﬁgwitﬁ‘a

(2) The salaries and allowances payable, to, -and other terms and condi-
tions of service of the officers and other employees appointed for the purpose

)
necessary at such time

‘shall, until the new Chairman assumes office or the existing Chairan an resu-
mes_his office, as the case may be, be discharged by the Vice-Chairmanl

o

other employces

of the Commiss-
ion o
Salaties - and

allowances  to
be paid out ©
grants - - -

Vacancies efC,
not to invali-
date proceedings
of the Comm-
ission

Procedure to be
tegulated by the
Commission .-
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(4) If the offices of both Chairman and Vice-Clhsirman become vacan
the dutics of the ofiice of Chairman shall be discharged by such Member as
the “tate Government may, by order, direct. :

(5) All orders and decisions of the Commission shall be authenticated by
the Jecretary or any other officer of the Commission duly authorised by
the Secretary in this, behalf. : SR

t

¢+ 10. The State Goverrment shall'consult the-Commission on‘ail majon:

policy matters affecting Scheduled: Castes and _Schgdulod Tribes. -
‘ CuarTER—III
* Functions and Powers of (he Cownmlission
11. (1) Ttshall be the duty of the Commission— o
~ (a to investigate and monitor all matters relating “to  the
’ safeguards provided for the Scheduled Castes and Scheduied - Tribes
under the Constitution or under.any other. law for the tune being in
force or under any order of the Statewfzovernment and to evaluate
the working of such safeguards; =~ . TR
 (b) to enquire into specific complaints with respect to the depriva-
tion of rights and safeguards of the Scheduled Castes and Scheduled
Tribess o RN
(c) to participate and udvice on the plauning process of socio=
econoinic development of the Scheduled Castes and Scheduled Tribes
and to evaluate the progress of their development;
(d) to present to the State Government annually and at such other
times as the Commission may deem fit; reports upo: the working
of those safeguards; :

(¢) to make in such reports recommendations as to the measures
‘that should be taken by the State Government for the effective
implementation of those safeguards’and other measures for-the pro-
tecticn, welfare and socio-economic development of the . Scheduled
Castes and Scheduled Tribes; and U
" (f) to discherge such cther functions in relation” to 'the protection,
welfare, development wnd advancement of the Scheduled Castes and
Scheduled Tribes as may be referred to it by the State Government.

(2) The State Governire:.t shall cause the reports of the Commission te |
e laid tefore ezch Hot se of the State Legislatuie alongwith a memorandum
“explaining the action taken cr proposed to be taken on the recommendations
‘alnd_ the reasons for the non-acceptance, if any, of any of such recommen-
ations. . N . . e

12. The Commission shakll,: wh'iie investigatiﬁg any matter referred to in
clause (a) or inquiring into any complaint referred to 'in clause () of sub-
section (1) of Section 11, have all the powers of # civil court trying a suit

.

and in particular in respect of the following matters, namely :—
- (@) summoning and enforcing attendauce of any persco and exami-
ning him on oathy ' : :
(b) requiring the discovery and production of any document;
(¢) receiving evidence on affidavits) ‘

(d) ‘rcquisitiouing any public record’or copy thereof from any court
or oflice;

(e) issuing commissions for the examination of witnesses and
documents; and .

(f) any other matier that may be prescribed.

CHAPTR:—1V
Finance, Accounts and Audit - ,

13. (1) The State Government shall, after due appropriation made by the
State Legislature by law in this bebalf, pay to the Commission by way of
grants such sums of money as the State Government may think fit for being
utilised for the purposes of this Act. - .
© (2) The Commission may spend such sums as it thinks fit for performin
the functions under this Ordinance, and such sums shall be treated as
cxpenditure pavable out of the grants referred to in sub-section (1),
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14. (1) The Commission shall maintain 'proper accouats and -other
relevant records and prepare an anaual statement of accouats in sach form
as may be prescribed. PR LR S

(2) -Acopy of the.anaual statement of accouats ;f_shail/be -forwarded to
the State Goverament which shall cause it to;be';aud;ted;' |

15. The Commission shall prepare, in such form and at such time, for .
each financial year, as may-be ‘prescribed, its annual report, giving a full

_t’herepf to the State Goverament.” o

16. The State Government sh il cause the annual report, together with-
a memorandum of action taken on the advice tendered by the Commission
and the reason for the non-acceptance, if any, of such advice, and the audit
report to be laid, as soon as may be, after they are received, before each

House of the State Legislature.

CHAPTER— V
Miscellaneous

17. The Chairmaa, Members and emplo .ees of the Commission shall be
deemed to be public Servants within the meaning of section 21 of the Indian

I_’enal Code.

~18.- Whoever being legaliy bound to obey any order of the Commission
“upnder Section 12, intentionally omits to do so, shall on conviction be
punished under Sections 174, 175, 176, 178, 179 or 180 of Indian Penal
Code, as the case may be. _ ‘

19. No court shall take cognizance of an offence specified in Section 18
except on a complaint in writlag of the Chairman or a Member or of an
officer authorised by the Commission ia this behalf. :

20. No, suit, prosecutin or other legal proceeding shall lie against any
person for anything which is in good faith done or intended to be. done, in
pursuance of the provisions of this Ordinance or the rules made thereunder.

21. (1) The State Government may, by notification, make rules for
carrying out the purposes of this Ordinance. = ‘

(2) In particular and without prejudice to the generality of the
foregoing powers, such rules may provide for all or any of the following
matters, namely :—

(a) salaries and allowances payable to, and the other terms and
conditions of service of, the Members under sub-section (5) of
Section 5 and the officers and other employees under sub-section (3)
of Section 63}

(b) any other matter under clause (f) of Section 12;

(¢) the form in which the annual statement of accounts shall be
prepared under sub-section (1) of Section 14;

(d) the form in, and the time at, which the annual report s all’
be prepared urnder Section 15;

(¢) a~y other matter which is required to be, or may be prescribed.

22. (1) If any difficulty arises in giving effect to the provisions of this
‘Act the State Governpment may, by a notified order, make such pro-

to it to be necessary or expedient for removing the difficulty.

(2) No order under sub-section (1) shall be made after the expiry of a
period of two years from the date of commencement of this Act.

(3) Every order made under sub-section (1) shall, as soon as. may be
- after it is made, be laid before both Houses of the State Legislature and the
. provisions of sub-section (1) of Section 23-A of the Uttar Pradesh General
" Clauges Act, 1904 shall apply as they apply in respect of rules made by the
State Government under any Uttar Pradesh Act.
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23. (1) The, Uttar Prudesh Commission for the Scheduled Caqtes and
Scheduled Tribes Ordinance, 1995 is hen.by repealed,

(2) Notwithstanding such repeal, anything done or any action ‘taken
under the provisions of the Ordinance referred to in sub-section (1)
or of the Uttar Pradesh Commission for the Scheduled Castes and Schedvled
Tribes Ordinance, 1994 or the Uttar Pradesh Commission for the Scheduled
Castes .and Scheduled Tribes (Scoad) Ordinance, 1994 shall  be
deemed to have been donec or taken under the provisions of this Act
as if the provisions of this Ordmance were in force at all material times.

By oider, -
N. K. NARANG,
- Pramukh Sachiy.
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No. 236 (2)/XVII-V-1—1 (KA) 35-1997
_ Dated Lucknow, February 2, 1998
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, of India,
the Governor is pleased to order the publication of the following English translation of the
Uttar Pradesh Anu&qchit Jati Aur Anusuchit Janjati Aayog (Sanshod ban) Adhiniyam, 1998
(Uttar Pradesh Adhiniyam Sankhya 1 of 1998) as passed by the Uttar Pradesh Legislature
and assentedt o by the Governor on January 31, 1998.

THE UTTAR PRADESH COMMISSION FOR THE SCHEDULED
CASTES AND SCHEDULEE T%)TQBES (AMENDMENT)
; ACT, 8

(UP. Aot No. 1 oF 1998)
¥ [As passed by the Uttar Pradesh Legislature]
AN
ACT
to amend the Uttar Pradesh Commission for the Scheduled Castes and
Scheduled Tribes Act, 1995.

IT 1S HEREBY enacted in the Forty-ninth Year of the Republic of India
ag follows :—

Shoet title ::ld 1. (1) This Act may be called the Uttar Pradesh Commission for the
Semmencese Scheduled Castes and Scheduled Tribes (Amendment) Act, 1998.

(2) 1t shall be decmed to have come into force on September 19, 1997.
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Amendment of

¢ - ST T2ar AW THE, 2 GATY, 1998

PR —

™, | €”} 2. In section 12 of the Uttar Pradesh Commission for the Scheduled codment o
Q@q - Castes and Scheduled Tribes Act, 1995 hereinafter referred to as the jfg: 0. 16 of -
r principal Act, the following provisos shall be inserted at theond, namoly: = 1995
[ : “Pprovided that no person who is holding the office of the Chief
T ¥ : Secretary. Principal Secretary or Secretary to the State Government
: or is Head of the Dapartment employed in conneotion with the affairs
Iy - of the State Government shall be summoned of required to attend in
TR : person under clause (a) unless prior approval of the State Government
qy : has boen obtained and such person shall be deemed to have complied
¥t with the summons if he causes a person not below the rank of Deputy
X : ~ Seoretary or, as the case may be, a person holding a post equivalent
) thereto to attend the Commission in compliance with the summons
: ; instead of attending in person ; .
s ¥ - Provided further that the summons issued under olause (a) shall
@ & : . cjearly indicate the purpose for which the person concerned has been
Ted ‘ summoned and when any person is summoned to produce a document
ad ‘ without being summoned to give ovidence, he shall be deemed to have
complied with the Summons if he causes such document to be produ
gadar instead of attending personally to produce the same.”
3. After section 20 of the principal Act the followin séction  Insertion of new
Ty, . shall be inserted, namely :— P & section 20-A
“20-A. The State Government may issue such directions to the
1fraq- . - Power of the Commission as may be considered neces-
T AT . ‘ State Govern-  Sary or proper for carrying out the purposes
g : ment fo issue  of the Act and the Commission shall be
directions bound to comply with suoh directions.”
u.v.o:gio: 4. (1) Tho Uttar Pradesh Commission fot the Scheduled Castes and ~ Repeal and
’ savings :

(2) Notwithstanding such repeal anything done or any action taken

) j 'l‘;“‘o? 1997 Scheduled Tribes (Amendment) Ordinance, 1997 is hereby repealed.
under the provisions of the principal Act, as amended by the Ordinance

i adqr- . .

fafaas referred to in sub-section (1) shall be deemed to have been done or taken
g T under the corresponding provisions of the principle Act as amended by

° this Act, as if the provisions of this Act were inforce at all material times,
: « : By otder,
T R. D. MATHUR,
EAS ' Pramukh Sachiv.

qi

‘India,

_of the-

1, 1998

islature

?ULED
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NO. 2439(2/X VII-V-1—HKAR27/2001
Dated Lucknow: October 6, 2001
In p(xrsuahce of the provisions of clause (3) of Aricic 348 of the Coustitution of India, the
Governor is pleased 10 order the publication of the foltowing English translation of the Uttar Pradesh
Anusuchit Tati Aur Anushuchit Janjati Ayog (Sanshodhan) Adhiniyam, 2001 (Uttar pradesh Adhiniyam
Sankhya 29 of 2001) as passed by the Uutar Pradesh Legislature and assented o by the Governor on

“October 5. 2001:

THE UTTAR PRADESH COMMISSION FOR THE SCHEDULED Q/\S'l‘l‘i’.S AND
SCHEDULED TRIBLS ( AMENDMENT) ACT, 2001 ;
‘ © (UL P. Act No. 29 of 200D) o
,’ (As passed by the Uttar l?radcsh'.l,egislmurc)
- AN ’
o ACT V
further 1o amend the Unar Pradesh Commiission for the .S‘cl‘zeduludﬂ Castes and
Scheduled Tribes Act. 1995. -

1 15 uEREBY chacted in the Fifty-second Year of the Republic of India as
follows :— _ ' e : ‘

1. (1) This Act may be called the Untar Pradesh Commission for the Scheduled Short title and

Castes and Scheduled tribes (Amendment) Act, 2001, cominence:
ment

(2) It shall be deemed to have come into force on June 8, 2001.

2. [n section 5 of the Uttar Pradesh Commission for the Scheduled Castes and Amendment of

e e & e . ) e L : sectic Y
Scheduled Tribes Act, 1995, hereinatter referred 10 as the principal Act, for sub-section "ACC:‘:"(‘) S‘ng}J.l :
- . . . . C .
(1) the following sub-scctons shall be substituted, namely:— 1995

“(1) The Chairnman, Vice-Chairman or cvery other Member shall hold office for
a term of three ycars from the date he assumnes oftice: :

Provided that no Chairman, Vice-Chairman or other Member shall hold office
as such after he has attained the age of sixty-five years:

Provided turther that the Chairman shall not be cligibte for re-appointment as

Member. : :
; (1-A) The provisions of sub-section {1) as amended by the Uttar Pradesh
Commission for the Scheduled Castes and Scheduled Tribes ( Amendment) Act, 2001
shall apply also to the Chairman, Vice-Chairinan and ¢very other Member holding
office immediately before the commencement of the said Act.

(1-B) The Chairman, Vice:Chairman or other Member, who has attained the’
age of sixty-live years, on or betore the commencement of the Act referred to in sub-
section (1-A), shall cease (o hold office as such on such commencement.”

gduled

Repeal and

3. (1) The Unar Pradesh Comuinission for the Scheduted Castes and Sch
savings

Tribes (Amendment) Ordinance, 2001 is hereby repealed.

(2) Nowwithstanding such repeal, anything done or any action taken under the -
provisions of the principal'Act, as-amended by the Ordinace referred o in sub-scction
(1) shall be deemed to have been done or taken undet the corresponding provisions of
the principal Act as amended by this Act, as if this Act were in force at all material
times. ‘ :

By order
Y. R, TRIPATHIL,
Pramukh Sachiv.
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S'lA'I EMENT OF ORBJE (,15 AND RI*AS()NS

lhc Uncu Pmduh (‘nmmlsswn for the Sd\cdukd Castes and Schedated (uh«.s Act, 1995 (U1.p,

~Act no. 16 of 1995) has been cnacted to establish Commission for the Scheduled ( ‘astes “and Scheduled
- Tribes and tor the matters connected therewith and »mudcnml thereto. The said Au mrou gh provided tor the

communon of the Commission and term of office of its C hfurmcm Vige-Chairman and omu members but

-it did not pmvude their maximum age limit till’ when- they could hold then rcspunvp oftfice. 1t was,
. therefore, decided to amend the said Act (o {ix as the maximum age of the Chainnan, Vice-Chairman and
the other members of the Commission as smy five years and to- provide that the Chairman, the Vice-
v "Chammn or other members who have alreddy attamcd the age of 65 years. shall cease to lmlcl their office

Sm(,c the State LLg,mldturc was not in sessmn and umncdmtc lC"l‘sldllVC fneasurc was nucxxar) o

"nnplemem the aforesaid decision, the Uttar Pradesh Comunission for the Scheduled Castes and Scheduled
"l"nbcs (Amendment) Ordinace, 2001 (U. P. ()rdmdu, no. 12 of 2001) was pmmulg\tul by the Governor on
June 8, 2001.

-This Bill is introduced to rcphu. the alousau! Ovdinance.

flougogodio-gdio 442 TIH—~(1176)--2001--597 - (H/INFHE) |
frorgogofo-T-fio 180 o RiHTo--(1177)—2001-—850-—(FYE/3NTHR) |
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No. 1611(2)/XVII-V-1-1(KA)-14-2002
Dated Luclnow, ‘September 4, 2002
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
J pleased to order the publication of the following English translation of the Uttar Pradesh Anusuchit Jati
Aur Anusuchit Jan Jati Ayog (Sanshodhan) Adhiniyam, 2002 (Uttar Pradesh Adhiniyam- Sankhya 4 of
2002) as passed by the Uttar Pradesh Legislature and assented to by the Governor on September 3, 2002 —

THE UTTAR PRADESH COMMISSION FOR SCHEDULED CASTES AND
SCHEDULED TRIBES (AMENDMENT) ACT, 2002
(U. P. ACTNO. 4 OF 2002)
= {As passed by the Uttar Pradesh Legislature]
AN
AcCT

Sfurther to amend the Uttar Pradesk Commission for Scheduled
Castes and Scheduled Tribes Act, 1995. ,

IT 1S HEREBY enacted in the Fifty-third year of the Republic of
India as follows:~ -

1. (1} This Act may be called the Uttar Pradesh Commission for Shor title and
Scheduled Castes and Scheduled Tribes (Amendment) Act, 2002. commencemerit

(2) It shall be deemed to have come into force on June 21, 2002.

2. In section 4 of the Uttar Pradesh Commission for Scheduled Amendmentofl

Castes and Scheduled Tribes Act, 1995, in sub-section (1) for clauses (b) f:::::ir?ln 412“:.'1" .
and (c) the following clause shall be substituted, namely:— 1595 o700

“(b) a Vice Cham'nan from amongst persons belonging to
the Scheduled Castes;

_ (¢} three other members out of which atieast one shall be
from amongst persons belonging to the Scheduled Castes; or

R R R ke e LS

Scheduled Tribes; and™’
u.p. 3. (1) The Uttar Pradesh Commission for Scheduled Castes and Repeal and saving
g;d;“:;‘“ Scheduled Tribes (Amendment) Ordinance, 2002 is hereby repealed.
2002 :

(2) Notwithstandig such repeal, any thing done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1} shall be deemed to have been done
or taken under the corresponding provision of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times.

By order,
A.B.SHUKLA,
Pramukh Sachiv,

i ' STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Commission for the Scheduled Castes and Scheduled Tribes Act, 1995 has
been enacted to establish a commission for the Scheduled Castes and Scheduled Tribes and for the matters
connected therewith and incidental thereto. Section 4 of the said Act provided that the appointment to the
office of Vice-Chairman should be made from amongst the persons belonging to the Scheduled Castes or
Scheduled Tribes and that one member out of three other members should be from amongst persons
belonging to the Scheduled Tribes consequent upon the constitution of the Utiranchal State the population
of persons belonging to the Scheduled Tribes has been reduced to a negligible number in the State of Uttar
Pradesh and as such the said provision for the appointment of persons belonging to the Scheduled Tribes to
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the offices of the Vice-Chairman and one member out of three other members was not reasonable. It was,

therefore, decided to amend the said Act to provide for the appointment of persons. belonging to the .

Scheduled Castes to the office of the Vice-Chairman and from amongst persons belonging tw the
Scheduled castes or scheduled Tribes to the office of one member out of three other members of the said

Commission.

-

Since the State legislature was not in session and immediate legislative: action was necessary to
implement the aforesaid decision, the Uttar Pradesh Commission for the Scheduled Castes and Scheduled
Tribes (Amendment) Ordinance, 2002 (U. P. Ordinance no. 5 of 2002) was promulgated by the Governor

on June 21, 2002.

This Bill introduced to replace the aforesaid Ordinance.

Loa
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